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ORDERORAL 

MR. NJ1DA YAL. AM.:- 

Mr. T.K. Bhattachaijee, id. counsel for the applicant is present and sibmits 

that the delay in filing the application for restoration has taken place not because 

of any negligence but because the matter was inadvertently missed in the list and 

the notice was received late. There ii however no indication as to why the 

direction to implead the parties as respondents has not been carried out since 

1998. Mr. Bhattachaijee, Id. counsel for the applicant has prayed that he would 

like to implead those parties within next two weeks. 

2. 	In that view of the matter, the delay is condoned aiil the applicatin is 

restored to file on payment of Rs.200/- within two weeks to the CAT :Bar 

Msociatioi Calcutta. The O.A. may be fixed immediately after the smoui of 

cost is paid to the Bar. 

3. 	With the abovedfr,bth the As are jj3Pof.  

(KBS.Rajan) 	 (NDDayal) 
Judicial Member 	 MmlnlatratjveMeabr 


